Summary of the Proposed Transaction

[In terms of Regulation 13 (1A) of the Competition Commission of India (Procedure in

regard to the transaction of business relating to combinations), 2011]

A.

1.

Name of the parties to the combination

The names of the parties to the combination are as follows:

1.1.  Reliance Industries Limited (RIL)

1.2.  Viacom18 Media Private Limited (Viacom18)

1.3.  Star India Private Limited (SIPL)

1.4.  Star Television Productions Limited (STPL)

RIL, Viacom18, SIPL and STPL are collectively referred to as the “Parties”.

The nature and purpose of the combination

The proposed transaction aims to combine the entertainment businesses (along with
certain other identified businesses) of Viacom18, part of RIL group and SIPL, wholly
owned by The Walt Disney Company (TWDC). As a result of the transaction, SIPL,
currently a wholly owned entity of TWDC through its subsidiaries, shall become a joint
venture (JV) which will be jointly held by RIL, Viacom18 and existing TWDC subsidiaries
(Proposed Transaction).

The Proposed Transaction is being undertaken to bring about synergistic benefits and
operational efficiencies for the Parties. The Proposed Transaction will offer Indian viewers
an unparalleled entertainment experience, by providing a competitive and world-class
digital platform, as well as a competitive scaled-up advertising platform for small and
medium Indian businesses. It would also promote Indian content on a global scale.

The products, services and business(es) of the parties to the combination

RIL

RIL, either directly or indirectly, is engaged in several businesses such as exploration and

production of oil and gas; petroleum refining and marketing; manufacture and sale of



10.

petrochemicals comprising polymers, polymer, and fibre intermediates; manufacture and
sale of chemicals; organised retail; media and entertainment activities; and
telecommunication and digital services, in India and worldwide.

Viacom18

Viacom18 is, inter alia, engaged in the business of broadcasting of television (TV)
channels, operation of an OTT platform, selling commercial advertisement space on TV
channels, licensing of merchandise, and organization of live events, in India and
worldwide. Viacom18 is also engaged in the business of production and distribution of
motion pictures.

SIPL

SIPL is engaged in a range of media activities including TV broadcasting and the
production of AV content and motion pictures, operation of an OTT platform, and selling
commercial advertisement space on TV channels and OTT platforms. SIPL is, directly or
indirectly, a wholly owned entity of TWDC.

STPL

STPL is a company incorporated in the British Virgin Islands and owned, indirectly, by
TWDC.

The respective markets in which the parties to the combination operate

The Proposed Transaction will not cause any appreciable adverse effect on competition
in India. Accordingly, the exact relevant market definitions for evaluating the Proposed
Transaction may be left open.

However, for the ease of assessment of the Hon’ble Commission, the relevant markets
which may be considered for the horizontal overlaps are as follows:

10.1. provision of audio-visual (AV) content in India;

10.2. supply of advertising space in India;

10.3. licensing of AV content rights in India;

10.4. production and supply of films (to third party distributors and exhibitors) for

theatrical release in India;
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10.5. provision of fixed broadband internet services in India; and
10.6. distribution of broadcast TV channels to viewers in India.
The Parties have also identified the following vertical linkages in relation to the Proposed

Transaction:

11.1. upstream market for the licensing of AV content rights in India, and downstream
market for provision of AV content in India;

11.2. upstream market for the supply of advertisement space, and downstream market
for advertisers; and

11.3. upstream market for operation and wholesale supply of TV channels in India, and

distribution of broadcast TV channels to viewers in India.





